
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:( .- .  Dated: ; / o if_o  

It is hereby notified that vide High Court Oder Dated 23.03.2021 

Mr. Zaheer Ahmed 
SIO Molid. Muneer 
RIO Chandi Morh, Tehsil Surankote, District Poonch 
AlP- Ward No.3, near Industrial Area D.C.Colony, Rajouri 

has been admitted and enrolled as an Advocate on the roHs of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-116/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

._p., \,-::f 

1- '
GP 

(Moham Yasin Bei&jh) 
Registrar(Adm.) 

No:779O -'1 -/P4)Lfbated:  1? O(D2_\  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poohch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 

CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. Mr. Zaheer Ahmed, Advocate 
for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoC )-O'-) I_4  Dated:  :i  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Zahoor- Ud- Din Shaik 
S/O Mohd Yasin Shaik 
R/O Sarnote, Tehsil Surankote, Poonch. 
A/P 68-Feroz Lane, near Havel's Galaxy, Bathinde Morh, (Satelite Colony), 
Jam mu. 

has been, admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University.and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-115/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

0" 
(Mohamm. . asin pigh) 

Registr\r(Adm 

No:eD )T2-
,
)!Dated: s) _oL  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahoor- Ud- Din Shaik, Advocate 

for information and necessary action. 

Regis 



No:  Dated: 

amrnl1n Beih) 
Registrarç(Adm.) 

\1 ob 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*.** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: :c Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Zulikha Bano 
PlO Ahmed Shah 
RIO Bogdang, Tehsil Nubra, District Leh UT- Ladakh 
ALP- Murtsey Colony, C/O Ghulam Hussain, Murtsey, Leh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to thé.yerification of his/her Provisional 

/LL.B Degree Certificate from concerned Urii"ersity and verification of his/her 

character and antecedents from CID. His/hname has been entered under 

serial No.JK-114/2021  in the roll of Advocate 'maintained by this Rejistry. 

The renewal/extension of provisional licence/enroJlmeit must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ladakh. 
2. Secretary, Bar Council of India, New Dehi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ladakh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Zulikha Bano, Advocate 

for information and necessary action. 

Regist 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL. 
ENROLLMENT 

NOTIFICATION  

No:t Dated: 3ffQ3Jo)7t  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Zahid Ahmad Wani 
S/O Manzoor Ahmad Wani 
RIO Wani Mohalla, Shangus, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-113/2021  in the roll of Advocate maintaifled by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unlesé the absolute/final enrollment as 

an Advocate is ordered there before.  

(hamm asin Beigh)e\' 
Registrr (Adnj.) 

No:4 -2 k  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploding on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahid Ahmad Wani, Advocate 

for information and necessary action. 



4IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sectioh 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL' 
EN ROLLMENT 

NOTIFICATION  

No: /: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Yasir Manzoor Lone 
SIO Manzoor Ahmad Lone 
R/O Hadipora, Rafiabad, Maidaan Mohalla, Tehsil Watergain, District 
Bararnulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-111/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

_.,1.cp 
(' 

(MohammatrYasin Begh) 
Registrar(Adm.) 

No:9*//(P  Dated: /./  

Copy forwarded to the: * 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Yasir Manzoor Lone, Advocate 

for information and necessary action. 

. 0 _) 
Registrrk(n4) (3 



Registr 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Vineet Khajuria 
SIO Ramesh Khajuria 
R/O Miran Sahib, Bansultan, Tehsil R.S Pura, Jammu 

has been admitted and enrolled as an. Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-109/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

N 

No: 

(Mohammidiasin B 
Registra(Adm.) 

ceb 
Dated:  .3 

Copy forwarded to the: - 

1. Principal District and Sessions Judge,. Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CRC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vineet Khajuria, Advocate 

for information and necessary action. 



NOTIFICATION  

_____Dated:  No:' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Vidyansh Gupta 
Sf0 Vinod Gupta 
RiO 41-P, Extn.1-A, Khoo Wall Gall, Trikuta Nagar, Jainniu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-107/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Bigh) 

RegistraIc (Adm 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Vidyansh Gupta, Advocate 

for information and necessary action. 

. 
Registr (Adi.) 



. \ - 
(MohammâIiasin Bigh) 

Registr (Ad 

No:L - J?((J9  Dated: )jc)z>in  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N Oil FICATION  

No:  çq Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Umair Nazir Ronga 
SIO Nazir Ahmad Ronga 
RIO Vakeel Colony, Brein, Nishat, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-105/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Umair Nazir Ronga, Advocate 

for information and necessary action. 

Regis 



£ 

Registr 

(Mohamm... Yasin Be h) 
Registr. (Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No 5•71 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Usman Saleein Tak 
SIO Muhammad Saleem Tak 
RIO Baba Mohalla, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-103/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 79)( /i  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Usman Saleem Tak, Advocate 

for information and necessary action. 



f v #1 

'-__). 

(Mohammad Yasin Bei9h) 
Registra(Adm.) 

/6 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:5 /Dated: //1c  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Shagun Mahajan 
PlO Sushil Mahajan 
RIO H-No.287/I, Sector-2, Durga Nagar, Talab Tub, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1O1/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

No: t936/W4/LP  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K Hig.h Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shagun Mahajan, Advocate 

for information and necessary action. 

I-") .  

Reg istr 

3? 



HIGH COURT OF JAMMU AN!) KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:5 °/3  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Satyain Arora 
SIO Sanjay Arora 
RIO H-No.153, Ward No.18, Near Mandir Morh Dewan Janjh Ghar, 
Sarwal, Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to. the verification of his/her Provi•sional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-96/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

-7 .
's" 

(MohamnThd Yasin Beijh) 
Registra (Adm.) 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs ite. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Satyarn Arora, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  -  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Stanzin Gaildan 
D/O Stanba Gyalson 
RIO Ubrak, Zanskar P/O Padurn, Tehsil Zanskar, District Kargil 
A/P- Bohri Col Colony, Near Saraswati Mandir, H.No.137, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-99/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. 

(Mohammad asin Bei h) 
Registra(Adm. 

No:J7OP)cfbated:  II  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Ms. Stanzin Gailda, Advocate 

for information and necessary action. 



ci 
(Mohamñad1'asin Be.s h)..) 

Registr.. (Adm.) 

p 

- 

____1 

ii\° 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI FICATION  

No Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Sachin Raina 
Sf0 Rajesh Kumar Raina 
RIO Village Bhatta Palmar Kishtwar 
AlP- Qtr. No.16, Block-i Govt. Housing Colony Sarwal. Opp. Family 
Market Sarwal, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-93/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:9/t//LP  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Sachin Raina, Advocate 

for information and necessary action. 

Regis 



---- 
__-1 l—J 

1 ' 

(Mohammad Ysin Beih) 
Registrar\'(dm.) 

No: -1)P)tPDated: 
1  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising Iowe of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: f -t  Dated:  2 1 -o i-i  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Syed Muneeb 
S/O Mohd Syed Shah 
R/O Khrewan, Lassipora, Shah Mohahla, Tehsil Qaimoh, Distt. Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for .a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B DegreeCertificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-91/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Kuigam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Muneeb, Advocate 

for information and necessary action. 



C&f , 
..-,. 
(Mohammad Yasin Begh) 

Registrarç(Adm. 

t/ o/J/ 

C"K 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: / Dated:  3// 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Suman Fatima 
DIO Khan Iftikhar Jeelani 
RIO Wanbal Chowk, Rawalpora, Nomani Lane, H.No.12, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-92/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  3 //VDated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court \iVing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Suman Fatima, Advocate 

for information and necessary action. 

Regis 

 

  



Th7 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Syed Wajid-Ul- Zafar 
S/O Syed Zafar-Ul- Islam 
RIO Peerpora, Astait Mohalla, Tehsil- Keegam, District Sliopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-89/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
(Mohama(Sasin Be • h) 

Registr (Adm. 

No: /.%?)//P 
Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Wajid-Ul- Zafar, Advocate 

..for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

____ 3 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Zainan Irshad Parry 
S/O Irshad Ahmad Parry 
RIO Bongam Kulgarn Opp.  Police Station Kulgarn. 
A/P- Bismillah Colony Azad Basti Natipora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-112/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. \ - --' ( 
(MohammadYasin weigh) 

Registrr (Adnj) 

No: 3/4/ated: .  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaman Irshad Parry, Advocate 

for information and necessary action. 

N 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:€ IJ Dated  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Vikrant Sharma 
Sf0 Vipin Sharma 
RIO 175/D Janipur Colony, Near Ram Sharnam, Ashram, Jammu 

has been admitted and enrolled as an Advocate on the roUs of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-11O/2021  in the roll Of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(J) 

(Moham mad Yasin Beige,) 
.3 ' 

Registrar(Adm.) 

No:ul-l/'J2/(P.  Dated: C 

V
O) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mi. Vikraiit Sharma, Advocate 

for information and necessary action. 

t 

Regisràr(Adm) 



HIGH COURT OF JAMMU ANI) KASHM1R AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Vipul Kishore Sharma 
S/O Jugal Kishore Sharina 
R/O Khadta, Kishanpur, Tehsil- Dansal, Jammu 
A/P Govt. Bunglow No.2 Special, Gandhi Nagar, Jamrnii 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No..JK-108/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. 

(Mohammriasin Be h) 
Registrar(Adm.) 

4 
No: /8/JLP  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vipul Kishore Sharma, Advocate 

for information and necessary action. 

o .  

- 

Registrar(Adm. 



c 
HIGH COURT OF JAMMU AND KASHM1R AT JAMMU 

(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Vikas Bhardwaj 
S/O Sham Lal 
R/O Maira, Jourian, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-106/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- A 
\ 

(Mohammid Yasin Bei h) 
ReistraAdmy 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-.Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Vikas Bhardwaj, Advocate 

for information and necessary action. 



1' 
-

. 
(Mohammad Yasin Bçigh) 

Regislar (Adm. 

1/ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: / Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Usman Khurshid 
S/O Khurshid Alirnad Kanroo 
RIO 011- Jan Mohalla, Flergarn, Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-104/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: / Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Usnian Khurshid, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising I)o%'Is of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: / Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Tajamul Nazir 
SIO Nazir Ahinad Reshi 
RIO Bogund, Khanqah Mohalla, Tehsil Qaimoh, District Kulgarn 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-102/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

soucjht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

I C" 
Th\ 

(Mohammad Yasin Beickh) 
Registr r(Adm.) 

No:  f3 / Dated: 
2 

Copy forwarded to the: - 

1. Principal District and SessiOns Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court pf  J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Tajarnul Nazir, Advocate 

for information and necessary action. 

- 

Registrr(Adm. 



c.'- 
. 

(Mohammaci Yasin Bei h) 
Registrç (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 4 '9  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Sn meet Kurnar 
SIO Bat Krishan 
RIO Ambaran (Degha) Tehsil- Akhnoor, Jammu. 
A/P- Ward-No.-13, H.No.11, Adarsh Colony, Sungal Morh Akhnoor, 
Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-100/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2, Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Surneet Kumar, AdvoOate 

for information and necessary action. 

Regitrar (Ada' 



,-1. \ 
(Mohami1ad asin Beigh) 

Registra (Adm.) 

:3 

HIGH COURT OF JAMMU AN!) KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

5 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Skai'rna Dolina 
D/O Tsewang Deldan 
RIO Bangkhang PA, Chuchot Gongma, Leh, Ladakh 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-98/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: t(j  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Skarma Dolina, Advocate 

for information and necessary action. 

____--i 
Regisar (Ad4J 'Y 



' 
(Mohammad Yasin Beijh) 

Registrar L\dm.) 

HiGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising I)owels of Bar Cotuicil under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Q Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Syed Shugufta Jeelani 
DIO Syed Gh. Mohi-Ud-Diti 
RIO Surasyar, Chadoora, Budgam (Kmr.) Village Pethyar Surasyar 
A/P Arigam Khansahab Town, Khansahab, District Budgarn 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-95/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: /t/I2  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sycci Shugiifta Jeelani, Advocate 

for information and necessary action. 

\ 
'' 



HIGH COURT OF JAMMU ANi) KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

No: ~7  

NOTIFICATION  

Dated:  

   

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Sadiq All Wazir 
S/O Villayat All Waiir 
RIO H.No.96, Mohalla Sammar, Pashkum Village Tehsil Kargil 
A/P House No.33, Sector- 5(A), Trikuta Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned  University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-94/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

ri 
i/V - 

(Moham mad 'tasin Bei 
Reg istrar(1dm 

No:7L7L)4)LPDated: 
1  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ladakh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ladakh. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sadiq All Wazir, Advocate 

for information and necessary action. 

—7' \\ 
RegistalAdm 



(Mohammad Yasin Beigh) 
Registrr (Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising po'eis of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /9  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Simple Sharma 
SIO Lal Chand 
RIO Village Patyari, PlO Sarna, Tehsil & District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-87/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 8/i/t Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Simple Sharma, Advocate 

for information and necessary action. 



\ 
(MohammiiYasin Beig 

Registrar (dm.) 
) 

No:  Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Shruti Sharina 
D/O Ramesh Chander 
RIO Village Daskal H.NO-54, Ward No.2, Akhnoor, Jam mu 

Opp. Govt. Middle School Akhnoor, Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to theverification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from C1D. His/her name has been entered under 

serial No.JK-86/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shruti Sharma, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHM1R AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: '/Dated:  31 3'  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Sajjad Hussain 
S/O Mohd. Hussain 
RIO Goond Minjee, Tehsil Kargil 
ALP- H-NO-150, Bhatindi Kargil Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-85/2021  in the roll of Advocate maintained by this Registry.. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

I 

(MoharnmatYasin Beigh) 
Registrar (dm.) 

No:7 //Dated:  31. 3,  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping recordof the same. 
7. Mr. Sajjad Hussain, Advocate 

for information and necessary action. - 

\ 

Registr (Adm.) \lJT 



(iammt1Sasin Beigh) 
Registra(Adm.) 

Dated: I I'j 

HIGH COURT OF JAMMU AN!) KASIIMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 5    Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Rabiya Rasool 
DIO Ghulain Rasool Shah 
RIO Shouch Palpora, Peer Mohalla Tehsil Pattan, Distt.Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-78/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 
.i9_9/ °i/' 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. •CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Rabiya Rasool, Advocate 

for information and necessary action. 

. 
Reg istr'(Adm 

/ 



I-.-) -
' j 

—. 
(Mohammad Yasin BeigI) 

Registrar(Adm.) 

No:  Dated:  -(/ / /  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couiicil under Sectioji 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ' Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Sapna Kurnari 
PlO Kali Kishore 
RIO Ward No-12, Naban Mohalla, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-83/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Sapna Kujuari, Advocate 

for information and necessary action. 



- 
(Mohammá1 Yasin 

Registrar (Adm 
eigh) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:6// Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Syed Babrak Hussain 
SIO Shah Latif 
RIO Village Kot, P.O Bebrot Thannarnandi, Distt. Rajouri 
A/P- H-NO-292, Prein Nagar, New Plots, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-81/2021  in th roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Babrak Hussain, Advocate 

for information and necessary action. 

c_,)  

Regis 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Suwaiba 
D/O Mohammad Amin Malik 
RIO Urner Colony B, Lane No.5, H.NO.581, Lal Bazar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-88/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Mohammd Yasin Bçigh) 
Registar (Adm.) 

No: °/// Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High CourtBar Association, Srinagar 
5. GPO e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Suwaiba, Advocate 

for information and necessary action. 

Registr>'(Adm 



. 
(Mohammad Yasin Beig 

Registrar(Adm, 

3/ 9e/ 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: 

   

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Samiksha Pamil 
PlO Tilak Raj Platliia 
RIO 201/C, Uttam Nagar, Kunjwani, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-84/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

No: i/tP  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammul Srinagar for 

information and also keeping record of the same. 
7. Ms. Samiksha Parnil, Advocate 

for information and necessary action. 



.\ 
(Mohammad"Yasin Bei 

Registr (Adm.) 

No: JI)LP.  Dated: /'82/t9i  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powe of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:   Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Rahul Sharma 
S/O Gwash Lal Sliarina 
RIO Bliatta Palmar, District Kishtwar 
A/P Ward No.59, JK Colony, Paloura, Jammu 

has been admitted and enrolled as an Advocate on 'the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-80/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahul Sharma, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AN!) KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Syed Zeshan Haider Kazrni 
S/O Syed Zaki Haider 
RIO Village Manghar, Tehsil Haveli, District Poonch 
A/P-i 04A Bhawani Nagar, Janipur Street, Kheer Bhawani Mandir, 
J a in mu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-82/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Moham1S'asin Bejgh) 
Registrar(Adm. 

No: 5  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. iVir. Syed Zeshan Haider Kazini, Advocate 

for information and necessary action. 

Reg istrr 



_-t )'V1 
(Mohammad Yasin Beig) 

Registrar (dm.) 

No: " Dated: - 
2j 

HIGH COURT OF JAMMU ANI) KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

* ** 

• PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:'/69  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Rabiya Ayaz Parry 
PlO Mohd Ayaz Parry 
RIO S.K Colony, Sector-i Qammarwari, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-79/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CRC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammul Srinagar for 

information and also keeping record of the same. 
7. Ms. Rabiya Ayaz Parry, Advocate 

for information and necessary action. 

-•-.•' -- - -J 

Registr'iAdm.) 



,_,,
. 

(Mohami*a1Sasin B 
Registrar (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 5 8 // Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Rashta Parveen 
DIO Mohcl Hanief 
RIO 126, Ward No.5, Chanderkote, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-73/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:t/9/tt  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs ite. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rashta Parveen, Advocate 

for information and necessary action. 

---Ic 
I 

Registrar (Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No r 3  
/ 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Ranjna Bhan 
DIO Moti La! Bhan 
RIO H.No.288, Rehari Colony, Han Singli Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID.. His/her name has been entered under 

serial No.JK-72/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

_.VV • 

(MohammarYäsin Beih)-) 
Registra (Adm.) 

No: 2 /4P  Dated 2 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping ord of the same. 
7. Ms. Ranjna Bhan, Advocate 

for information and necessary action. 



- (A 0 

(Mohammad Yasin B:gh) 
Registra(ç (Adm 

No: 1 M/ //  Dated:  

HIGH COURT OF JAMMU ANI) KASHM1R AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  i//b //  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Raineshwai- Singh Thakur 
SIO Kar tar Singh 
RIO Adhat Sijuni, Telisil 1\'lahanpur, District Kathua 
A/P Kudera Plahi Tehsil Basholi, 1)istrict Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-77/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rainesinvar Singli Thakur, Advocate 

for information and necessary action. 

Registrar (Adrn. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:" :JcJ Dated:  

   

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Rohit Charbathia 
SIO Om Prakash 
RiO Near Vaishano Mata Mandir, Surnwan P.O Falote, Kathua 
A/P Lane No.55B, Greater Kailash, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-76/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

..t -.------ 
c-) - \_ 

(Mohammad Yasin Begh) 
Registrap (Adm. 

No:  Dated:  I 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Rohit Charbathia, Advocate 

for information and necessary action. 
( 

Reg i 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising vowers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: S'1- vL1Dated: -o2-- 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Ruby Jamwal 
DIO Mohan Singh Jamwal 
RIO F-51 Behind A. G. Office, Lower Shiv Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of.his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-69/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional IicenceIenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- \____i 
(Mohammad Yasin Be1igh) 

Reg istratAcm. 

No: l o i2t1 )t5'  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ruby Janiwal, Advocate 

for information and necessary action. 
___fl_fl 

. 

Registir (Ad 



- 
(Moham mad Yasin Beig 

Registrar1(Adm.) 

No:  Dated:  

Reg istra r(Mm. 

EIIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Dated:  

 

  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Rabiya Jan 
D/O Bashir Ahrnad Mir 
RIO Pantha Chowk, Rehmat Coloney, Lane-5, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-74/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rabiya Jan, Advocate 

......for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:
21/ 

 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Rahul Habib 
S/O Habib Ullah Rahther 
RIO Akhzar Anenue, Sector-2, Ellahi Bagh, Teh.Eidgah, Distt.Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-71/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

—. —4— ,_ 
—1 &v- ...— . / 

Mohammad Yasin Beigh) 
Registifr (Adnj,J 

No: 
3(f f

Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mi. Rahil Habib, Advocate 

......for information and necessary action. 

.c -V 
Registrar (Adm. > 



.r__- 
. CN 

(Mohammad Yasin Bigh) 
Registrç (Adm. 

No: 3 -l/D Dated:  

Registar(A 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
5c 

Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Rishma Sambyal 
D/O Dinesh Singh 
RIO VPO Tikri, Near J&K Bank, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her.name has been entered under 

serial No.JK-70/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencefenrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rishma Sambyal, Advocate 

for information and necessary action. 



(Mohammad Yasin Bel ) 
Registrar 

No:  â 4)LDated:  )  

dm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising po'ers of Bar Council ufl(ler Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: '-o- )P- 7 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Pranav Sharma 
SIO Romesh Lal 
RIO Y.P.O Seen Thakran, CIO Kuldeep Karyana Shop, near Middle 
School, UdhaiupurA/P Industrial Esate Dhar Road, W.No.21,Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisiohally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-67/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Pranav Sharma, Advocate 

for information and necessary action. 

- 
Registrar (Adrn 



) \___-_ -S 
Registrar lAdm.) 

o2' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. RoufAhmad Bhat 
Sf0 Gh. Mohammad Bhat 
RIO Sugoo Handhama, Tehsil Imam Sahib, Distiict Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-68/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

kJ . 

'-.--- ' -. 

(Mohammii Yasin Beigh) 
Registr (Adn 

No:'/9/L/2  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rouf Ahniad Bhat, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of (lie Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Pakeeza Basheer 
DIO Basheer Ahrnad Dar 
RIO Faizabad Colony, Naik Bagh Nowgam, Tehsil Chanapora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-66/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

\
V 

(Mohammaci(asin Bigh) 
Regis1 ar(Adm,  

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Pakeeza Basheer, Advocate 

for information and necessary action. 



.-. ( 

(MohamrnàdYasin Beigh) 
Registar (Ad 4) 

Registar(Adji.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Pooja Shati 

DIO Balwan Singh Shaii 
RIO Village Tagood, Tehsil Mughal Maidan, District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-64/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Pooja Shan, Advocate 

for information and hecessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
/ 

Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Rizwan Ut Haq 
S/O Muhammad Arnin Hajarn 
RIO Batapora, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-75/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional. licencelenrollment must be  

sought before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No: LP 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jamrriu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Rizwan Ui Haq, Advocate 

for information and necessary action. 

(Mohammad Yasin Beih) 
Registrar (Adm.Ø 

Dated: 

-,:-- ___ 

Registraim I 



\ 
(Moham mad Yasin Beigh) 

Registrap (Adm.) 

No:  Dated: .3i)o. /Zc)/ 

    

'--7. 
Reg istr 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising iowe of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Pankaj Jasathia 
SIO Vijay Kurnar 
RIO Jasath, Ghagwal, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject td the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-65/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Pankaj Jasathia, Advocate 

for information and necessary action. 

No: 



N o: 018/f/tP Dated: 

. 

(Mohammad Yasin Bei.h) 
Registrar(Adm.) 41 

3  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: 

   

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Priyanka 
0/0 Nand Kishore 
RIO VPO, Kishanpur, Kharta, Tehsil Dansal, 1)istrict Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-63/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Priyanka, Advocate 

for information and necessary action. 

'/'.'_ ------ _ 1 v' _--- 
Regisrr(ãnJ.) A 



_--t cII- 
-, .

(f) 
(Mohammad Yasin Be h) 

Registra(Adm. 

No:  Dated: 
3(7/c)  3/%9/ 

   

HIGH COURT OF JAMMU. AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No / 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Owais Qadir 
SIO Ghularn Qadir Bhat 
RIO Qaimoh, Mukdarnpora, District Kulgarn 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-62/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expir.y unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Owais Qadir, Advocate 

for information and necessary action. 

\ ----- - 

RegistrrYAdm) ' 

0 
3' 



-iO 

(Mohammad Yasin Bpigh) 
Registrr (Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 

 

Dated: 

   

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Neeraj Kumar 
SIO Romesh Kumar 
RIO Jagir Ghordi, Tehsii Ramnagar, District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-61/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:
t3 If Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Neeraj Kurnar, Advocate 

for information and necessary action. 
-1 

,. \
_._i (f'J>-- 

Registiai(Adn.) 



4 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council uiider Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

• NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Nar Narayan Mahandev Singh 
S/O Romesh Singh Jasrotia 
R/O Ward No. 5, Mandi, Hiranagar, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally, for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-60/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

'. 

(MohamThad Yasin B, igh) 
Registr (Adm 

No:  Dated:  

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srihagar for 

information and also keeping record of the same. 
7. Mr. Nar Narayan Mahandev Singh, Advocate 

for information and necessary action. 
- 

Regirar (Adrn 



Reg istr r (Ad 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: (/7  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Nitish Sharma 
SIO Darshan Lal 
RIO Chack Kirpalpur, P.O. Jourian, Jammu 

has been admFtted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally .for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of. his/her 

character and antecedents from CID. His/her name has been enterec1  under 

serial No.JK-58/2021  ln the roll of Advobate maintained by this Registry' 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin igh) 

4 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi.

S 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court BarAssociation, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Nitish Sharma, Advocate 

for information arid necessary action. 



No: // Dated:  

(MohamiTYasin Begh) 

Registra (Adméj0, 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers  of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: t Dated:  

It is hereby notified that vide High Court Order Dated 23.0S.2021 

Ms. Naziya Rashid 
D/O Abdul Rashid Kakroo 
R/O Abu Bakar Colony, Bemina, Srinagàr 

has been admitted and enrolled as an N4vocate on the rolls of Jammu and 

Kashmir Bar Council provisionally.for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-57/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence!enrollment must be 

sought before the date of expiry unless the absolute/fina1 enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, •Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Ms. Naziya Rashid, Advocate 

for information and necessary action. 

,-). - 
Regist(Ad h) 



çq 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council wider Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Navdeep Kour 
D/O Popinder Singh Dutta 
RIO Goripora, Tehsil Beerwah, District Bucigam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for. a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered .under 

serial No.JK-59/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

--t 
- \.._ --- - )-c, r-(JY)/ 

(Mohammád'asin Bqgh) 
Reg istra(Ad m 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Navdeep Kour, Advocate 

for information and necessary action. 

----- - . 
fAj.) tftrC") Registra 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 6 ,/ 7/i  Dated: 
 (/L /I 7-c>)1 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Nandan Maihotra 
Sf0 Pavan Maihotra 
RIO 6 DIC, Green Belt, Gandhi Nagar, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-56/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

•- 
(MohammdYasin Bgh) 

Registr r (Adm. 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press., Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court, Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nandan Maihotra, Advocate 

for information and necessary actions 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

1J ated:  2 0 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Mustafa Karnal 
S/O Nasib Ullah Khan 
RIO Chandi Marli, Tehsil Surankote, District Pooifch 
A/P Ward No.1, Kheora, Danishabad Colony, Rajouri 

has been admitted and enrolled as 'an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a,  period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID' His/her name has been entered under 

serial No.JK-55/2021  in the roll of Advocate maintained by this Registry.. 

The renewal/extension of provisional licence/enrollment must be' 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(Mohammt1sin Bigh) it 
Registr r (Adm 

No: ii/ 6/( P  Dated: 6 -  ) / 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ 

information and also keeping record of the same. 
7. Mr. Mustafa Kamal, Advocate. 

for information and necessar' action. 

N 

Srinagar for 

• "(t o1 
Registrar (Adn.), )- 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: / Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Mehrnooda Bano 
DIO Mohmmad Abdultah Wani 
RIO Shrakwara, JahangirPora, Tehsil Wagoora, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-54/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohamthd Yasin Bigh) 
Regiètra\(Adm 

No: 77 ti3O(I&fJLf 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs ite. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehmooda Bano, Advocate 

for information and necessary action. 

Dated: 

.
\__1 T--:; 

Regisar (Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couiidil under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No );)/ Dated: 
 i//t 

It is hereby notified that vide High Court Order Dated 23.O3.O21 

Mr. Mohammad Adnan Ali 
SIO Au Mohammad Wani 
RIO Wadwan, Astan Mohalla, Tehsil Narbal, District Budgam 

has been admitted and enrolld as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has beer entered under 

serial No.JK-53/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

1. 
(Mohammad Yasin Bgh) 

Registraç (Adm 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohammad Adnan Au, Advocate 

.for information and hecessary action. 

Regis 



(Mohammad Yasin Begh) 
Reg istraI(Adm \  

.1
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 

(Exercising powers of Bar Council under Sectoii 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:' 7 1/  Dated:3t/1" 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Murshid Salam 
SIO Ab Salam Dar 
P.10 Sonigam, Dar Mohalla, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-52/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 37 6 1L(2  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Murshid Salani, Advocate 

for information and necessary action. 

- e-) 

IlAdmi) ) 

\,- I 

Regist 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Mohammad Haseeb Mir 
S/O Gulam Mohammad Mir 
RIO Gugloosa, Al Noor Colony, Trehgarn, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-49/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

____-1 

(MohamI1ad Yasin Bqgh) 
Registra (Adm 

No:  Dated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohammad Haseeb Mir, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 5''3 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Mohammad Saleem Mir 
Sf0 Mohammad Amin Mir 
RIO Kanipora, Near District Treasury, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-51/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

) 1 
(Moham mad Yasin Beigi) 

Registrar( dm.) 

No: 9  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohaminad Saleern Mir, Advocate 

for information and necessary action. 

- 
'-.. -----i -c') )-1 
Registrar (Admp —' 



(MohamiiiJ Yasin Beigh) 
Registra(Adm.) 

No:  Dated: 
1 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
/ 
21/)  Dated:  S i/ e)) ii 

It is hereby notified that vide High Cout Order Dated 23.03.2021 

Mr. Ma roof Ahmed 
SIO Abdul Karim 
RIO Village Shiendara, Tehsil Haveli, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-50/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. MaroofAhmed, Advocate 

for information and necessary action. 

. 

Registrar (Adi.) 

0 



. _1 

(Moham mad Yasln Be(jh) 
Registrar(Adm. 

)1 / 

Adm 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
)t)J/

Dated:  //63/ ))4 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Muzamil Ashjah Ab. Qadir 
S/O Irshad Ahmed 
RIO Vasuki Dera Nagar, Bhaderwah, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the dte of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-46/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:7/1/) Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Muzamil Ashjali Ab. Qadir, Advocate 

for information and necessary action. 

'—.,. 
Registrar 

L 



- 2- 
asin Beijjh) (Mohamma 

Registrar 

i3 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising 1owers of Bar Council un(ler Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: LI Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Manik Bhardwaj 
S/O M. K. Bhardwaj 
RIO 41 B/B lind, Extensioin Gandhi Nagar, Jaminu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-43/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: '93y (( // /(f2.  Dated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Manik Bhardwaj, Advocate 

for information and necessary action. 

Regis1car(Ad 



•
1O'.t 

(hamfl1Yasin Bigh) 
Registrar (Adm. 

Xe, 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

'NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Mufti Muhtashim Abmed 
SIO Maj Mufti Masood Ahrned 
RIO Poolia, Doru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-41/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secrtary, Bar Council of India, New Delhi. 
3. Manager, Government'Press, Jammu for publication in the next issue 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the offic 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar 

information and also keeping record of the same. 
7. Mr. Mufti Muhtashim Ahmed, Advocate 

for information and necessary action. 

). - 
Regisar (Ad 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Mukesh Khajuria 
S/O Lakhpat Raj 
RIO V.P.O. Lakhanpur, Ward No.3, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-40/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souciht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

(Mohamm1Yasin Beih) 
Registra (Adm.) 

No:  Dated: 

     

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 1s5ue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mukesh Kliajuria, Advocate 

for information and necessary action. 



PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: MDated: 
 /o/29 / 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Kainaat Mushtaq 
DIO Sheikh Mushtaq 
RIO C-37, Indra Nagar, B.B.Cantt., Tehsil South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

—1 
,—,' \ — 
(Mohamniàd Yasin :- igh) 

Regisar (Adm., 

No:  Dated: !ii  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jámmu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Kainaat Mushtaq, Advocate 

for information and necessary action. 

Registrar (Acn1) c'z 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Jeemi Nargotra 
DIO Jagdish Nargotra 
RIO H.No.459 Kacha Talab, Bahu fort,Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-32/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of prävisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

\ --- 2. 
(MohammtrYasin Beigh)' 

Registrarçs(Adm.) 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Jeemi Nargotra, Advocate 

for information and necessary action. 

-1(A)" 

gistrfr(Adm.) ji(:3 (/) 



g h) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of thc Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )//) Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

PVLr. Mridul Vasishat 
SIO Pardeep K. Sharma 
RIO Adda Sarore, Meen Sarkar, Ban Brahmana, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-47/2 (121  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

k 

(Mohammad Yasin B 
Reg istra rAd m. 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Mridul Vasishat, Advocate 

for information and necessary action. 

;) 

 

Regis 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Mohammad Suhail Sheikh 
S/O Gh. Mohd Sheikli 
RIO Badran, Khal Bagli, Magam, District Badgarn 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-44/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

-- 

.._.
-1_--- -) 

(Mohamr*a6Yasin Beih) 
Registrai(Adm.4 \ 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. iViohanimad Suhail Sheikli, Advocate 

for information and necessary action. 

- - 
RegistràrAdm.) L- 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Mehnaz Parveez 
D/O Parveez Ahmad 
RIO Charar-e-Sharief, Shah Mohalla, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-42/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of, provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

--- O) ) 

(MohammiiYasin Bejgh) 
Registrar(Adm.) 

 Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehnaz Parveez, Advocate 

for information and necessary action. 

\\ 
c_. 
Registrr (Adm 

 



. \ 

Regis A t 

HIGH COURT OF JAMMU AND KASHM1R AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Karan Singli 
SIO Daijeet Singh 
RIO Village Dhanaka, P.O. Chowki, Tehsil Nowshera,District Rajouri 
A/P H.No.157, Bakshi Nagar, Jarnniu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3 8/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

. 

(Mohammad Yasin Beigh) 
Registrr (Adm.) 

No:  Dated 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Governmeri Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Karan Singh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of lIar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Kanchan Sharma 
D/O Rattan La I S Ii arm a 
RIO H.No.839, Lane No.10, Rajpora Mangotrian, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-37/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

I )1 
\ _cy-v) 

'-1' —.- 
(Mohammc1Yasin Begh) 

Registrç (Admk 

No:  Dated:  i/ / ' 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Kanchan Sharma, Advocate 

for information and necessary action. 

Regis 



---- 
,). ._---' 

(Mohammad Yasin Bigh) 
Registrar (Adm 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

/ Dated:  / f  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Junai(l Firdous Baba 
SIO Firdous Ahmad Baba 
RIO Bata Kadal, Lal Bazar, Near Islarnia High School, Tehsil Eid Gali, 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-33/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu! Srinagar for 

information and also keeping record of the same. 
7. Mr. Junaid Firdous Baba, Advocate 

for information and necessary action. 

Regis 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tuider Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: c3 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Ishfaq Ahmad Beigh 
S/O Gb Moham mad Beigh 
RIO Tekipora Lolab, Asthan Mohalla, Tehsil Lolab Sogain, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-29/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

-- -- (-- - \___-__ 

(Mohammad Yasin Beigh) 
Reaistrar (Adrri) 

No:  Dated: r  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Isbfaq Abmad Beigh, Advocate 

for information and necessary action. 

¼, - 
i ' 

Regirar (Al m1) :L() 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: td:  

It is hereby notified that vide High Court Order Dated 2303.2021 

Ms. Ibahat Nowsoze 
D/O G1i Mohmmad Dar 
RIO Pakher-Pora, Balkhi-Basti, Chirar-E-Sharief, Budgarn 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-30/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

____1 ç 

(Mohammad Yasin : igh) 
Regi$çar (Ad 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Ibahat Nowsoze, Advocate 

for information and necessary action. 

) •)4 

Registrar (Adm 



No: 66 /J Dated:  

---1 

(MohamiiadYasin Be t h) 
Reg istraI 

Registrar (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mi. IIarnzah Hussaini 
SIO Showkat Ahrnad 
RIO 212, Gilli Kadal, Nowshera, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-28/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Hamzali Hussaini, Advocate 

.....for information and necessary action. 
-- 

---- I _LJ _i 



i \
QAt- 

(Mohammid Yasin Beig 
Registrar dm.) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 49 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Heena Reliman 
DIO Abdul Relirnan 
RIO Rajdhani, Tehsil Manjakote, District Rajouri 
A/P Ward No.4, Malyar Mohalla, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-26/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Heena Rehman, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
e1

 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Gourav Prasher 
SIO Romesh Kumar Sharma 
RIO Ward No.3, Padder, Tehsil & District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-24/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

\ 
(Mohammai(asin Begh) 

Registra (Adm. 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gourav Prasher, Advocate 

for information and necessary action. 

Reg istraNrd 



'-). \ 

(MohammadYasin B:igh) 
Registrç (Adm 

2- 2-2oJ  
3 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /O//ted: 3 2ôj 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Fida Hussain Wani 
S/O Guizar Ahmed Wani 
RIO Village Gool, Tehsil Gool, District Rainban 
A/P H.No.536, Jogi Gate, Gujjar Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Sd2 3  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Fida Hussain Wani, Advocate 

for information and necessary action. 

If  

1-i .  

Regisar (Adm 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Couiicil under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1/0  Dated:  M 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Hashir Shafiq Khan 
SIO Shafiq Ahmad Khan 
RIO 160, Hubbi Colony, Lal Bazar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-27/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

—' 

(Mohamm'aiYasin Bigh) 
Registir (Ad 

No: 66q5_  Dated  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Hashir Shafiq Khan, Advocate 

for information and necessary action. 

\ 
Registrar (Adjpi.) 



t 

- 

(Moham mad Yasin Ben h) 
Registrai(Adm. g 

No: 39//11  Dated: . 3 ô 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  L2 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Ganesh Sharma 
Sf0 Sat Paul Sharma 
RIO Bakhar, Tehsil Siot, District Rajouri 

has been admitted and enroHed as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-23/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Ganesh Sharina, Advocate 

for information and necessary action. 
,- -- 

.- --. 

—i 

Registrar (Adm.) 



-1 - 

Mohammad Yasin Bejgh) 
Registrr (Adm 

No:  Dated:  

RegistraAc1rn 

2_c 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: •)J  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Farhat Nabi Butt 
PlO Gh.Nabi Butt 
RIO Ward No.5, House No.39, Ganie MohaHa, Kishtwar 

has been admitted and enrofled as an Advocate on the roHs of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-20/2021  in the roll of AdvQcate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and aIso keeping record of the same. 
7. Ms. Farhat Nabi Butt, Advocate 

for information and necessary action. 



(Mohammad Yasin 
Registr (Ad 

eigh) 

No:  Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 7 2cM/6 Dated:  c'9 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Dheeraj Ku mar 
SIO Rishi Kumar 
RIO Indralla, Tehsil Thathri, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-21/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court, of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Dhecraj Kurnar, Advocate 

for information and necessary action. 

C,'.,  

: 1(O 
Regitrar (Ad 

\ / 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising jowers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  t(
// 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Anandita Mahajan 
DIO Uttam Chand 
RIO Chhan Arorian, Tehsil Hiranagar, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-17/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

--1 

(Mohammãd1'asin Bqigh) 
Registrar (Admi1 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Ananclita Mahajan, Advocate 

for information and necessary action. 

Registrar (Ad 



Registrar.(Adm. 

Dated: o9 3./c/ 

  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Aniar Kuinar 
S/O Jia Lal 
R/O Ward No.3 Maira, Tehsil Jourian, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.iK-15/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

y-)- \ 
(Mohammád Yasin Bei h) 

No: - 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Amar Kurnar, Advocate 

for information and necessary action.
I:

-I 

Regisar (Ad— 



Registr (Adm. 

No:  Dated: 3- 9o2 

  

     

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of l3ar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Aabid Hussain Bhat 
S/O Abdul Jabbar Bliat 
RIO Shahngari Mawar, Telisil Qalamabad, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-12/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Bigh) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mi. Aabid Hussaiji l3liat, Advocate 

......for information and necessary action. 

\
-- 

__)• - ' L 
Regisrr (Adm)1 



I HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ô2i/C- 
Dated: 

 

   

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Akshay Deep Parihar 
S/O Anil Kurnar Kotwal 
RIO Gatha, PlO Udrana, Tehsil Bhaderwah, District Doda 
A/P 22/C, Upper Shiv Nagar, L.No-3 Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-1O/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

—v— 
(Mohamr1sin Beih)i "  

Registrar dm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Akshay Deep Parihar, Advocate 

for information and necessary action. 

. 

Regis" IA rim ,'' 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Harshain Upadhyay 
SIO Naresh Chander Sharma 
RIO IIaysath, Tehsil Ghagwal, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-25/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammá?.1(asin Bqigh) 
Registr r (Adm. 

No:  Dated: 7  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Harshain Upadhyay, Advocate 

for information and necessary action. 

\.__-_ I I ,(J) frj 

Registrar (Adj 2-v 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 9 1 Dated:  o?1 -'7  

It is hereby not,fled that vide High Court Order Dated 23.03.2021 

Ms. Farhat Nabi Butt 
D/O Gh.Nabi Butt 
RIO Ward No.5, House No.39, Ganie Mohalla, Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-20/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

--- / 
_-•-- - - 

(Mohammad Yasin Bejgh) 
Registr (Adm

,
4 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions.Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Farhat Nabi Butt, Advocate 

for information and necessary action. 

RegistrjMm 



,, 

Act, 1961) 
IIIG COURT OY JAM AND ASM AT JAMMU cl nuder SeCti0fl 58 of the AdV0tes 

rs 0fBa' CoUn * * * (EerCisl po'We 

MQ1LEIC T  

Nof 

t is herebV notified that vide High Court Order Dated 

23.03.2021 

Mr. Abdul Lateef Deva 

SIO 
Kb. Abdul Salam Devil 

RIO nantflag Town, District antnag 
A/P Tower No-06, Flat No.701, Saffa ValleY, Batb" jammtt 

has been admitted and enrolled as an Advocate on the roS of Jammu and 

Kashmir Bar CouncU provisiOnaUY for a period of one year from the date of 

issuance of this notification, subject to the verifiCat0fl of his/her ProviSional 

/LL.B Degree Certificate from concerned UniversitY and verification of 
isIher 

character and antecedents from CID. His/her name has been entered under 

serial No.K.j&2O21 
in the rofl of Advocate maintained by this Registry. 

The reneWalieXteflsion of provisional licenCeieflr011meflt must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

rs- - 

(MohammãdYaSifl Bigh) 
Registrr (Adr 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Abdul LateefDeva. Advocate 

for information and necessary action. 

Dated 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 7c1/5  Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Adleen Mehraj 
D/O Sheikli Mehraj Ud Din 
RIO Kachgari Masjid, Fateh Kadal, Srinagar 
A/P Zaldagar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her ProiisionaI 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-16/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

-, 
(Mohamm'ad-Yin Beih) '' 

Registrar dm3 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Adleen Mehraj, Advocate 

for information and necessary action. 

. 
Registrai1idrT)) j-dY 



HIGH COURT OF JAMMIT AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Ajaz Ahmad Ganiee 
Sf0 Nazir Ahmad Ganiee 
RIO Suder Kote, Payeen, Tehsil Ajas, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-14/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Bei 
Registrar 4\dm.) 

No: M//P  Dated:  

Copy forwarded to the: - 

I Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on th official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajaz Ahmacl Gaiiiee, Advocate 

for information and necessary action. 

) 



(Mohamniãd Yasin Bçigh) 
Registr (Adrn 

-i 
- \ -.-- 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N OTI F ICATION  

No Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Aayushi Raina 
PlO Romesh Raina 
RIO H.No.234, Sector 4, Upper Roop Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID.. His/her name has been entered under 

serial No.JK-13/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the dat? of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Aayushi Raina, Advocate 

for information and necessary action. 

. 
Registr (Adm.) 

2) 



f-n.  
Regi rar (Adm 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: t(8C 7 Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Ashish Bhasin 
S/O Arun Kumar Bhasin 
RIO Goblad, Tehsil Mendhar, District Poonch 
A/P Qtr.No. 198, Rehari Colony, Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-9/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as 

an Advocate is ordered there before.  

-7f) 
. \ 

(MohammãUYasin Begh) 
Reg istraç(Adm 

No: 0 //1PDated:   9-( 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, 1-ugh Court Wing Jammu/Sringar for 

information and also keeping record of the same. 
7. Mr. Ashish Bhasin, Advocate 

for information and necessary action. 



(Mohammad Yasin Beigh) 
Registrr (Adm 

No:  Dated:  

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: wi/c  Dated:  ° -3- '/ 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Anjum Abdullah 
DIO Mohd Abdullah Itoo 
RIO Kaskoot, Banihal,District Ramban 
A/P Bathindi, Vidhata Nagar,Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-8/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Anjurn Abdullah, Advocate 

for information and necessary action. 

. 
Registrar (Adm 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No Dated: 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Arvee Hamid Malik 
D/O AB Hamid Malik 
RIO Tawheed Bagh, Telisil Sopore, District Barainulla 
A/P Al-Noor Colony, Amargarh, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

- /LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

? 'serial No.JK-7/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

--- 

. 
(Mohammad Yasin Begh) 

Registr (Adm.) 
'2 

No:  Dated: °  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Arvee Harnid Malik, Advocate 

for information and necessary action.
-- 

\ 
Registrar (Adm 



I.-., ' 
MohamthatlYasin B 11gh 

Registr. (Adm. 

No:  Dated:  

Registrar (Adm. 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ? Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Arjun Dev Mohan 
S/O Narinder Mohan 
RIO House No.15, Sector-i, Trikuta Naga.,Jamrnu 

has been admitted and enrolled as an AdVocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-6/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record bf the same. 
7. Mi. Arjun Dev Mohan, Advocate 

for information and necessary action. 



c 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /' Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Ms. Arti Devi 
D/O Bushan Kumar. 
RIO W.NO.17, H.NO.206 Near Forest Office Link Road, District 
Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-5/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(>" 
(Mohammad Yasin Bigh) 

Registrar (Adm 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Arti Devi, Advocate 

for information and necessary action. 

. 
Registr(r (Ad) -k 



Registrr (Adm 

'1. 3-o 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated:  

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Abrar YousufDar 
Sf0 Mohd Yousuf Dar 
RiO Ashmuji Kapora, Tehsil Kulgam, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK/2O21 in the roll of Advocate maintained by this Registry. 

The rnewal/extension of provisional licence/enrollment must be 

souqht beforq the date of expiry unless the absolute/final enrollment as 

an Advocate i ordered there before. 

_-_-1 

(Mohatirnia6Yasin :-igh) 

No: /9/ttDated: 

Copy forwaroed to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

inMrmation and also keeping record of the same. 
7. Mr Abrar YousufDar, Advocate 

for information and necessary action. 

). 
Registrr (Adm. a-k) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL I 
ENROLLMENT J 

NOTIFICATION  

Dated:  

It is heraby htified that vide High Court Order Dated 23.03.2021 

Mr. Aavin Kurnar Chadgal 
Sf0 Madan Lal Chadgal 
RIO VitlageGurha$alathian, Tehsil Vijaypur, District Samba 
A/P Sector 2, Lane :No.4, Gurha Brahmana, Bantalab,Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar. Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

. \ 
(Mohamri't1Yasin Bigh) '3 

Registr (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aavin Kumar Chadgal, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercisiiig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Dated: 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Adil Latief 
SIO LatiefAhmad Dar 
RIO Syed Mehmoodabad Wuyan, Tehsil Pampore, District Puiwarna 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
(Mohammad Yasin Be 

Registra(Adm. 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Adil Latief, Advocate 

..for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: //''  Dated: .-3 

It is hereby notified that vide High Court Order Dated 23.03.2021 

Mr. Akash Jalotra 
S/O Harbans Lal Sharma 
RIO Village Bakore, P.O. Jourian, Tehsil Khour, District Jammu 
A/P Shanti Colony Near Prashurani Mandir, Akhnoor, Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-1/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K Higli Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akash Jalotra, Advocate 

for information and necessary action. . 

,1
. S 

 

Registrà £Jfl1.) 
A 
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